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Learned counsel for the parties are present. Learned for the respondent has stated that he has

no objection in case the file is restored to its original number subject to the payment of costs. Learned
counsel has proceeded to state that the petitioner has been adopting dilly-dallied tactics in the matter
as a consequence of which the trail of the case has protracted. Taking into consideration the
submissions of the learned counsel for the respondent the file is restored to its original number subject,
however, to the payment of costs to the tune of Rs. 5000/- which shall be deposited in the Library Fund
of this Tribunal. Learned counsel for the parties shall advance arguments in the matter on the next date

where after no further opportunity shall be provided.

List on 26.10.2016.
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